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Heard 5'hri R.N.Najk, learned 

counsel for the petitioner. He has bro 

to Our notice the order rrde by this 

Tribunal on 13.3.1995 and also a 

representation given by the petitioner 

in pursuare of that direction on 

Z3 .1995  to the Superintendent of Post 

Offices, Bhadrak Division. It is most 

surprising that for nearly eight mont 

this representation has not received 

the attention of the concerned ahor 

if at all it is not disposed of so far 

It is also brought to our notice that 

in spite of the specific direction 

referred to above m.de by this Tribubl, 

the concerned authorities are trying to r.  

fill up the post at Mirzapur Branch post 

Off ice by addressing the Emp1oymet 

exchange to send the narres of eligible 

candidates. If a direction is given thI 

the said representation dated 20.3.1995 

shall be disposed of within two weeks 

from the date of receipt of a copy of 

t h&s order, the purpose of this pet it ior 

would be served and as this Tribunal 



c/t 

y 
	

(C) 

Serial 
No. of 	Date of 
Order 	Order 

Order with Sig.nature 
Office note as to0 
action (.jf afl, 
taken on oder 

...1 14.11. 5 has already given a clear dii:ection, 

we find no nerit in this petition for 

ajssjon as it is also for the Sam.  

direction as given earlier on 13.3.1995' 

we direct 1sponderzt No.3, Mpzrere, 
'' 

viz. Superintendent of Post Offices, i... - 	C(,~VLz kll 
adrak Div is ion, Bhadrak, to dispose 

of the representation dated 20.3.1995 

within two weeks as aforesaid. Till the 
 

same is disposed of, the post of 

Nirzapur Branch POEt Office by another: \_ 

candidate shill not be filled up. (cftl:c 

$th these: observations and 

direct ina, the CiginalApplication is:Rc,/ b 
Is— disposed of. 	 i,rc4 	-2)/1f It - 

Hand over a copy of the order to hc~' 	Be%21 
the pet it loner' s counsel fort h  
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